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InoN AND STEEL (CONTROL) AMENDMENT

OroEr, 1973 AND MINERAL CONCESSION
(SecoND AMENDMENT) RuLEs, 1973

THE DEPUTY MINISTER®IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table—

(1) A copy of the Tron and Steel
(Control) Amendment Order.
1973 (Hindi and English
versions) published in Notification
No. SO 214(E) in Gazette of
India dated the 12th April, 1973,
under sub-section (6) of section
3 of the Essential Commodities
Act, 1955, ([Placed in Librarv.
See No. LT-5032/73)

(2) A copy of the Mineral Concession

(Second Amendment) Rules, 1973

(Hindi and English versions)

published in Notification WNo.

GSR 345 in  Gazette of India

dated the 31st March, 1973, under

sub-section (1) of section 28 of
the Mines and Minerals (Regula-

tion and Development) Act, 1957,

[Placed in Library Sce No

LT-5033/73]
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“4(b) Every order made under this

secuon by the Cential Govern-
ment, or by any officer or autho-
rity of the Central Government,
shall be lad before both Houses

of Parliament as soon as may be
after it is made.”

How soon is the question.
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“Power to suspend supplies of scrap:
Notwithstanding anything con-
tained in this Part or in the
conditions governing the acquisi-
tion or disposal of any categories
of scrap, the Controller may, for
reasons to be recorded in writing,
order suspension of further sup-
plies of scrap forthwith to any
person against whom there existed
a credible information, or a
reasonable suspicion, of the con-
travention of any condition laid
down under this Order, or of any
direction issued thereunder.

Note (1) - The provisions of this
clause shall be invoked only as an
interim action in ordei to forestall
turther misutilisation of scrap and
shall be followed with further
action, regard being had to the
circomstances of the case.”
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